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IN THE NATIONAL COMPANY LAW TRIBUNAL 

COURT No. 5, MUMBAI BENCH 

 

               CP No. 244/MB-V/2020 

                                       Under section 8 & 9 of the IBC, 2016 

        In the matter of  

M/s. Central Investigation and Security Services 

Limited 

Having its' registered office at -002, Parasram 

Pura, Tower No.6, Near Millat Nagar, Oshiwar4 

Andheri (West), Mumbai - 400053         

                …Petitioner/Operational Creditor 

V/s 

              M/s. Dhanlaxmi Electricals Private Limited 

905, 9s' Floor, Concorde Building, 

Plot No. 65A, Sector I 1, Belapur, 

Navi Mumbai, Thane - 400614.   

  

  …Corporate Debtor 

 

Order Pronounced On: 06.09.2021 

 

Coram:  

Smt. Suchitra Kanuparthi, Hon’ble Member (Judicial) 

Shri Chandra Bhan Singh, Hon’ble Member (Technical) 

 

Appearances (Via Video Conference): 

For the Petitioner    : Adv. Anirudh Purusothaman  

For the Respondent   : None present 

 

Per: Suchitra Kanuparthi, Member (Judicial) 
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ORDER 

1. This is a petition being CP No 244/MB-V/2020 filed by Central 

Investigation and Security Services Limited, the Operational Creditor / 

Petitioner, under section 9 of Insolvency & Bankruptcy Code, 2016 

(I&B Code) read with Rule 5 and 6 of Insolvency & Bankruptcy 

(Application to Adjudicating Authority) Rules, 2016.  against M/s 

Dhanlaxmi Electricals Private Limited, Corporate Debtor, for initiating 

Corporate Insolvency Resolution Process (CIRP). The Petition is filed 

claiming a total default of Rs. 8,57,225/- as on 31.05.2019. 

  

2. The Petition reveals that the Petitioner has provided private security 

services to the Corporate Debtor vide Work Order dated 02.04.2016 

bearing No. DE/NASIK/2016-17/379. The Petitioner has raised the 

invoices from May 2019 up to September 2019 against the services 

provided to the Corporate Debtor. Copy of the work order and the 

invoices raised are annexed to the petition. The table showing the 

Break-up of “Due Amount”. 

Sr. 

No. 

Invoice 

Date 

Invoice 

Period 

Invoice No. Amount 

Outstanding 

1. 31.05.2019 May 2019 NSK/MAY19/091 2,64,131 

2. 30.06.2019 June 2019 NSK/JUNE19/166 2,56,895 

3. 31.07.2019 July 2019 NSK/JULY19/248 1,67,862 

4. 31.08.2019 August 

2019 

NSK/AUG19/341 1,41,209 

5. 17.09.2019 September 

2019 

NSK/SEP19/410 27,128 

TOTAL 8,57,225/- 
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The copy of the work order issued by the Petitioner is reproduced as 

below: 

 

3. Despite several requests made by the Petitioner, the Corporate Debtor 

has failed to clear its dues. Thus, on account of non-payment of 
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outstanding dues, on 09.10.2019, the Petitioner has sent a civil suit 

notice and issued a Demand Notice, under form 4 of the Code, 

demanding a sum of Rs. 8,57,225/-: 

“Central Investigation and Security Services Limited, hereby 

provides notice for repayment of the unpaid amount of Rs. 

8,57,225/-, that is in default as reflected in the invoice/attached 

to this notice. 

In the event you do not repay the debt due to us within 10 days of 

receipt of this notice, we may file an application before the 

Adjudicating Authority for initiating a corporate insolvency 

resolution process under section 9 of the Insolvency and 

Bankruptcy Code, 2016” 

However, there was no reply from the Corporate Debtor for both the 

notices from the Corporate Debtor. 

 

4. The Petitioner has filed an affidavit affirming that in respect of the 

amount claimed or any part thereof, the Petitioner has not received nor 

had any person, on its behalf had received in any manner the amount 

due to them nor has received any notice of dispute raised by the 

Corporate Debtor under section 9(3)(b) of the IBC, 2016. 

 

5. The Petitioner has filed its Ledger Account for the period from 

01.04.2019 to 17.09.2019 to show that no money is received from the 

Corporate Debtor.  
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6. The Petitioner has filed the bank certificate of HDFC Bank dated 

10.01.2020 as required u/s. 9(3)(c) of I&B Code. 

 

7. The matter was initially listed on 22.01.2020, wherein the bench 

directed the Petitioner to serve a notice on the Corporate Debtor via all 

available means and directed the Petitioner to file an affidavit to this 

effect, on 07.02.2020 the Petitioner has filed an affidavit of service 

confirming the delivery of notice to the Corporate Debtor, on 
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28.01.2020 despite service of notice, the Corporate Debtor failed to 

appear before this bench, when the matter listed on 16.03.2020, it was 

not heard due to the lockdown and again the matter was pushed to 

21.01.2021 the court notice that was issued and despite the notice, the 

Corporate Debtor has failed to appear today also. The Petitioner has 

filed an affidavit of service regarding the same thereafter the matter was 

listed on 11.03.2021, 03.06.2021. 

 

8. Thereafter on 13.08.2021, the matter was listed for hearing, but no one 

appeared on behalf of the Corporate Debtor. The Bench heard the 

Petitioner and ongoing through the Form 5 filed by the Petitioner, the 

debt and default is writ large in the Petition. 

 

9. This Bench having been satisfied with the Petition filed by the 

Petitioner which complies of provisions of Section 8 & 9 of the 

Insolvency & Bankruptcy Code, admits this Petition, declaring 

Moratorium with the directions as mentioned below: 

 

a) that this bench hereby prohibits the institution of suits or continuation 

of pending suits or proceedings against the Corporate Debtor 

including the execution of any judgement, decree or other in any 

court of law; transferring, encumbering, alienating or disposing of by 

the Corporate Debtor any of its assets or any legal right or beneficial 

interest therein; any action to foreclose, recover or enforce any 

security interest created by the Corporate Debtor in respect of its 

property including any action under the Securitization and 

Reconstruction of Financial Assets and Enforcement of Security 

Interest Act, 2002; the recovery of any property by an owner or lessor 
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where such property is occupied by or in the possession of the 

Corporate Debtor. 

b) that the supply of essential goods or services to the Corporate Debtor, 

if continuing, shall not be terminated or suspended or interrupted 

during the moratorium period. 

c)  that the provisions of sub-section (1) of Section 14 shall not apply 

to such transactions as may be notified by the Central Government 

in consultation with any financial sector regulator. 

d) that the order of moratorium shall have effect from today till the 

completion of the CIRP or until this Bench approves the resolution 

plan under sub-section (1) of Section 31 or passes an order for 

liquidation of Corporate Debtor under section 33, as the case may be. 

e) that the public announcement of the CIRP shall be made immediately 

as specified under Section 13 of the Code. 

f) that this Bench hereby appoints Mr. Naren Sheth residing 1014 

Prasad Chamber Tata Road No.1.Opera House, Mumbai, 

Maharashtra 400004; having Registration No. IBBI/IPA-001/IP-

P00133/2017-18/10275; as Interim Resolution Professional to carry 

the functions as mentioned under the Code. 

 

10. Accordingly, this Petition is admitted. 

 

11. The Registry is hereby directed to communicate this order to both the 

parties and the Interim Resolution Professional immediately.   

 

        Sd/-       Sd/- 

  Chandra Bhan Singh     Suchitra Kanuparthi  

  Member (Technical)    Member (Judicial) 


